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Record of Proceedings

Learned counsel for the Petitioner submitted that the Petitioner and the
Respondent have mutually agreed on amicable settlement of the disputes involved in
the present Petition. Accordingly, in view of the settlement arrived at between the
parties, the Commission may dispose of the Petition. Learned counsel sought
permission to file affidavit in this regard. Request was allowed by the Commission.

2. The Commission directed the Petitioner to file an affidavit in this regard on or

before 16.3.2020.

3. Subject to the above, the Commission reserved order in the matter.

By order of the Commission

Sd/-
(T.D. Pant)
Deputy Chief (Legal)
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